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Bill No. 12—HLA of 2013

THE HARYANA MOTOR VEHICLES TAXATION
BILL, 2013

A
BiLL

to consolidate and ainend the law relating to levy of a tax on
motor vehicles in the State of Haryana.

Be it enacted by the Legislature of the State of Havyana in the Sixty-fourth
Year of the Republic of India as follows :—

1. This Act may be called the Haryana Motor Vehicles Taxation Act, Short title.
2013,

2. (1) Inthis Act. uniess the context otherwise requires,— Definitions.

{a} “appellate authority” means an officer appointed by the
Government for the purposes of this Act;
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(by “licence™ means licence issued under this Act;

{£y “licensing officer” means an officer appointed by the State
Government for the purposes of this Act;

{d) “owner” means a person in whose name a motor vehicle stands
registered. and where such person is a minor. the guardian of
such minor. and in relation to a motor vehicle which is the
subject of a hire-purchase, agreement, or an agreement of lease
oi an agreement of hypothecation, the person in possession of
the vehicle under that agreement;

{e) “prescribed” means prescribed by the rules made under this
Act:

{) ~State Government™ means the Government of the State of
Huaryana in the administrative department;

{g) “tax’” means the tax leviable under this Act.

(2} Words and expressions used but not defined in this Act, shall have
the same meanings as assigned to them in the Motor Vehicles Act, 1988 (Central
Act 56 of 1988).

3. {1) Subject to other provisions of this Act. there shall be levied and
collected a tax on all motor vehicles used or kept for use in Haryand. at such rates
and penalties, as may be specified by the State Government, by notification from
time to time :

Provided that the rates of tax shall not exceed the maximum fimit
as has been specified in the Schedule.

{2) The notification issued under sub-section (1) shall specify the type
of motor vehicles on which the periods for which and the manner in which, the tax

shall be levied.

(31 The amount of tax. penalty or any other sum payable under the
provisions of this Act shall be rounded off to the next tenth.

4. «/} Every owner or person keeping possession or control of a motor
vehicle shall fill up and sign a declaration in the prescribed form and shall submit
the same to the licensing officer within a period of 30 days from the date of
keeping the motor vehicle trr the State and shall deposit the amount of tax as
applicable.

{2) Where u tax in respect of a motor vehicle is paid by any person for
@ panticulas period. the licensing officer shall grant to such person a licence, in
prescribed form, valid throughout the State:
Provided that vwhe e a one «me ttx is nayable under this Aci,
payment of such tax by anv pei. an shall be rec wded mthe centificate of repistration
and no licence shall be granted to such peron.



HARY ANA GOVT. GAZ. (EXTRA.). SEPT. 5. 2013 3907
{BHDR. 14. 1935 SAKA)»

t3) No mator vehicle shall be used or kept for use in the State untess
the tax levied under section 3 has been paid in respect of such vehicie.

5. Ifas avesult of revision of rates of tax levied under this Act. a motor
vehicle in respect of which tax has been pard for a particular period, becomes
liable to tax at higher rate at any time during such period. the owner or any peison
having possession or control of the motor vehicle. shall be liable to pay additional
tax equal to the difference between the tax already paid and the tax which becomes
payable at higher rate due to such revision, within the time specified in the
notification issued under section 3. for the remainder of such peried.

6. If the tax leviable in respect of any motor vehicle remains unpaid by
any person liable for the payment theveof and such person. before paying the tax.
has transferred the ownership of such motor vehicle or has ceased to be in
possession or control of such motor vehicle, the person to whom the ownership of
the motor vehicle has been transferred or the person who is in possession or
control of such motor vehicle, shall be liable to pay the said tax :

Provided that nothing contained in this section shall be deemed to
affect the liability to pay the said tax of the person who has tran:ferred the
ownership or has ceased to be in possession or control of such motor vehicle.

7. (1) Whenany motor vehicie in respect of which a tax for any period is
payable or has been paid. is altered during such period, or proposed to be used
during such period in such manner as to cause the motor vehicle in respect of
which a higher rate of tax s payable, the owner or the person who has possession
or control of the motor vehicte, shall in addition to the tax, if any, due from him
for that period be liable to pay for the unexpired portion of such period since the
motor vehicle is altered or proposed to be used. an additional tax equal to the
difference between the amount of tax payable for such unexpired period at the
higher rate and the rate at which the tax was payable or paid before the alteration
or use of the vehicle for that period.

(2) Whenth- owner or person keeping possession or control of motor
vehicle becomes liable to the payment of additional tax under sub-section (1), he
shall fill up. sign and deliver an additional decluration in the prescribed form
within the time specified in the notification issued under section 3, and shall
alongwith such additional declaration, pay the additional tax,

(31 On receipt of the additional tax. the licensing officer shall issue to
the owner or the person whao has possession or contiol of the motor vehicle, a fresh
ficence tn place of the original licence or shall cause an entry of such payment to
be made 1n the certificate of registration. as the case may be.

8. (1) If onreceipt of any information, tiie licensiag officer discovers that
the tax has not heen correctly paid in respec of a motor vehicle, o the owner has
not furnished declaration as provided in sub-section (1) of section 4 or the
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additional declaration as provided in sub-section (2) of section 7, or has given
inaccurate particulars in the declaration or the additional declaration, as the case
may be, the licensing officer may, at any time, and after giving thc owner, a
reasonable opportunity of being heard, proceed to determine or re-determine the
tax payable.

(2) The licensing officer may, at any time, and subject to such
conditions, as may be prescribed. rectify any clerical or arithmetical error apparent
from the record.

9. The licensing officer may direct a notice to be served upon any person
requiring such person (o fitt up and sign a declavation. to be endorsed with such
notice. slating that such person is liable to the payment of tax and to pay the tax
10 which he appears by such declaration to be liable, to the person named therein
before the expiry of fourteen days from the date of service of such notice.

10. (/) Where the tax due in respect of any motor vehicle has not been
paid by the owner or the person having the possession or control thereof, within
the specified time, then in addition to payment of the tax due, he shall also be
liable to pay penalty. at such rate. as may be specified in the notification issued
under section 3 :

Provided that the total amount of penalty shall not exceed twice
the amount of tax due where 2 one time tax is payable, and five times the amount
of tax due for a year where the tax is payable on any other basis.

(2) Where the owner of a motor vehicle fails 10 pay the tax due uader
section 3 or the penalty under sub-section (1), he shall in addition to the amount
of tax and penalty, be liable to pay simple interest on the asmount of tax due and
penaity, at the rate of one and haif percent per month. from the date immediately
following the last date for the submission of declaration as provided in section 4
or from the date specified in the order passed by the Licensing Officer imposing
the penalty, or. if no period is specified in the order, then from the 15th day from
the date of the order. as the case may be, to the time till the default continues.

11. (1) Where an owner makes a default in the payment of tax or penalty
under this Act, for a continuous period of two months or more, the licensing
officer, for the proper realization of the tax or penalty levied under this Act. shall,
after giving an opportunity of being heard, require the owner of the motor vehicle
1o deposit as security, a sum equal to the amount of tax and/or penaity and interest
due from him, in the manner prescribed.

{2} Where the security furnished by an owner of a motor vehicle under
sub-section (1) is in the form of surety bond and the surety becomes insolvent or
is otherwise incapacitated or dies or withdraws. such owner shall, within fifteen
days of the occurrence of any of the aforesaid events, inform the licensing officer
and shall within thirty days of such occurrence, furnish a fresh surety bond.
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{3) The licensing officer. may by an order in writing for good and
sufficient cause and after giving the owner a reasonable opportunity of being
heard, forfeit the whole or any part of the security furnished by such owner for
realising any amount of tax or penalty payable by him under this Act.

(4) Where by reason of an order under sub-section (3), the security
furnished by such owner is rendered insufficient, he shall make up the deficiency
in such manner and within such time, as may be prescribed.

(5) The licensing officer may, on an application by such owner, release
the security furnished by him or any part thereof, if the same is no longer required
10 be retained for the purposes of this Act.

12. (1) Anownerof a transport vehicle may be required to maintain such
accounts as may be prescribed and to submit the suine 1o the Heensing officer as
and when required.

13. (1) Any officer specified by the Government may require the driver of
a transport vehicle in any public place to stop that motor vehicle and cause it o
remain stationary so long as may reasonably be necessury for the purpose of
satisfying himself that the tax has been duly paid in respect of such motor vehicle.

{2) The officer referred to in sub-section{ 1) may use such lorce or cause
to use such force and take such steps or cause to take such steps. to stop the moter
vehicle. as may be necessary and seamch the motor vehicle for the purpose of
satisfying himself.

(3} Any officer referred 1o in sub-section (1) may for the purposes of
this Act, enter at any time between sun rise and sun set, in any premises, where he
has reason to beligve that a motor vehicle is kept in contravention of the provisions
of this Act.

4. Any tax. penalty, interest or fine due under this Act may be recovered
as arvears of land revenue.

15. Without prejudice to the provisions of sections 10 and 14, where any
tax. penalty, interest or fine in respect of any motor vehicle has not been paid. the
officer under section 13 may seize and detain such motor vehicle and for this
purpose take or cause to be taken such steps, as he may consider necessary, for the
temporary safe custody of the vehicle. unti] the tax. penalty or interest is paid.

16. (I) Nothing in this Act shall appiy to an agricultural tractor. agricultural
trailer. agriculturai harvester, agricultural power-tiller and other agricultural
machinery.

(2) The Government may. by notification. exempt a person-or class of
persons from liability to pay the whole or part of the tax in respect of any motor
vehicle or class of motor vehicles, and may exclude any motor vehicle or class of
motor vehicles from the operation of this Act.
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17, 5 Any person aggrieved by an order relaring to the dasessment
impostion o recovery of the tax or penalty may. within a perod of thirty dGay~.
fto the date of such order. file an appeal to the appellate authority.

(2} Save as pravided insub-section (21 an wider passed by the appetiute
authorsty shall be Finat and conclusive.

1) The Transport Commissioner may. of his own motion. call for the
record of ity proceedings which are pending before, or huve been disposed of by
the icensing officer or the appeltate authority for the purpose of satisfying himself
as to the legality or propricty of such proceedings or order made therein and may
pass such order in relation thereto, as he may think fit.

41 No order shall be passed under sub-section (31 which adversely
affects any person unless such person has been given a reasonable opportunity of
being heard.

18. No suits, prosecution. ov other legal proceeding shall be instituted
against any person for anything which is in good faith, done or intended to be
done under this Act or under the rules made there under.

19, No civil court shalt have jurisdiction 1o enterfain any suit or
praceedings in respect of anything done, any action taken or any order or directian
issued by the Government or any other avthority or officer tn pursuance of any
power conterred by, orin relation to any functions under this Act.

20. (/) Whoever.—

(a) keeps in his pussession or control any motor vehicle, without
having paid the amount of tax. due in accordance with the
pravisions of this Actin respect of such vehicle: or

(b) fails to stop the motor vehicle when required to do so o
obstructs an officer in the exercise of the powers conferred by
section 13,

shall on conviction be punishable for the imst offence with fine which shall not be
less than twenty thousand rupees and may extend to fifty thousand rupees and for
any subsequent offence with fine which shall not be fess than one fakh rupees and
may extend to two fakh rupees.

{2) When any olfence under this Act has been comnutled by a company,
every person who, at the trme the offence was committed. was in charge of and was
responsibie to the company tor ilie conduct of the business of the company. shall
he deemed to be ginlty of the offence and shall be liable to be proceeded against
and punished accordingly :

Provided that nothung comained in this <ub-section shall render
any such person bable 1o any pumishiment. it be proves that the offence was
commilted without his knowledor or that he exers e all due diligence w prevent
the commissian of such ofteree.
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.41 Notwsthstanding anything contamed in sub-section 121, where an
affence punishuble under this Act has been committed by a company and it
proved that the ofence has been committed with the consent or connivance of, or
1 attributable to any neglect on the part of L any Sceretary . Director. Manager. or
other officer of the company, such Secretary. Director. Manager. or other office.
<hull also be deemed 1o be guilty of that offence and shall be liable to be proceeded
against and punished accordingly.

Explanation.—  For the purpose of this section-(a) “Company ™ means any corporate
body and includes a firm or other association of individuals: and
{by Dirvector”™ in relation to a firm. means a pariner in the firm.

21. (7} Any offence committed under this Act may cither betore or after
the institution of the prosecution. he compounded by such officer and for such
amount as the Government may. by netification. specify in this behalf.

{21 Where an offence has been compounded under sub-section (1), no
further praceedings shall be taken against the offender in respect of such offence.

22. No Court nferior to that of a Judicial Magistrate of a First ¢lass, shall
try any offence punishable under this Act.

23. The Government may. after previous publication. make rules for the
purpose of carrying into effect the provisions of this Act.

24, Itfany difficulty arises in giving effect to the provisions of this Act, the
Government may. after previous publication by arder. published in the Official
Garzette. mzke such provisions, not inconsistent with the purposes of this Act. as
appeur to it to be necessary or expedient for removing the difticulty,

25, (1} The Punjub Mator Vehicles Taxation Act. 1924, is hereby repealed.

{2) Notwithstanding such repeal. anything donc or any action taken
or purporting to have been taken in exercise of any powers conferred by the said
Act shall be deemed 10 have been done or taken under this Act and all arrears of
tax and other amounts due at the vommencement of this Act may be recovered as
if they had accrued under this Act.
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SCHEDULE
{see section 1)

Sr. Categories of motor vehicles
No. '

Maximum rate of tax

! 2

1. Non-transport vehicles
(i) Motor-cycle, motor car and invalid carriage.

{ii) Excavator, Loader, Backhoe, Compactor
Roiter. Road Roller, Dumper. Motor Grader.,
Mobile Crane. Dozer, Fork Lift Truck, Self-
Loading Concrete Mixer or any other
construction equipment vehicie, Camper Van
or Trailer for private use, Vehicles or Trailers
fitted with equipments like rig, generator,
compressor etc., Crane Mounted Vehicle, Tow
Truck,. Brake-down Van, Recovery Vehicle,
Tower Wagon and Tree Trimming Vehicle or
any other non-transport vehicle not covered
under any category :

(a) Purchased as chassis
{by Purchased with complete body
2. Transport vehicles
(i) Contract Carriage incleding Al India Tourist
Vehicles :
(a) Motor vehicle with seating capacity
upto 12+1
(b) Motor vehicle with seating capacity

above 1241

(i) Private Service Vehicle

(itt) Educational Institution Vehicle

20% of the cost of motor vehicle
On one time basis.

30% of the cost of chassis on one
time basis.

20% of the cost of motor
vehicles on one time basts.

Rs. 5,00.000 on one time basis.
or

Rs. 50,000 per year.

Rs. 10,00.000 on one time
basis.

or

Rs. 1,00,000 per ycar.

Rs. 7,50,000 on one time basis.
or

Rs. 75,000 per year.

Rs. 2,00.000 on one time basis.

jor
iRs.20.000 per year.
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2 3
(iv) Stage Carrizge registered in Haryana Rs. 7.50.000 on one time basis.
or
Rs.75,000 per year.
(v) Goods Carriages including Agricultral Tractor — Rs. 10.00.000 on one time
Trailer combination not used for agricultural basis.
purpose. or
Rs. 1,00.000 per year.
(vi) Fire Tender, Snorked Ladder, Mobile Clinic, Rs. 5.00,000 on one time basis.
X-Ray Van, Ambulance, Animal Ambulance, or
Hearse, Library Van, Mobile Workshop, - Rs. 50,000 per year.

Mobile Cameen, Cash Van, Camper Van or
Trailer for other than private use, and
Agricultural Tractor, Agricultural Trailer &
Power Tiiler used for non-agricuitural purpose.

Any other vehicle registered in Haryana not covered Rs. 10,00,000 on one time
above. basis.
or

Rs.1,00,000 per year.

Vehicles of other States when entering and plying in
Haryana '

(i)
(i)

(iii)
(iv)

(v}
(vi)

Stage Carriage Rs. 5000/- per day.
Contract Carriage inciuding All India Tourist Vehicle : '

{(a) Motor vehicle with seating capacity upto [2+1  Rs, 5000 per day.
(b) Motor vehicle with seating capacity above 1241 Rs.10,000 per day.

Private Service Vehicle Rs. 4000 per day.
Educational Institution Vehicles Rs. 2000 per dai,'.
Goods Carriage Rs. 1000 per day.

Any other vehicle registered in any other State not  Rs. 20000 per day.
covered above.
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STATEMENT OF OBJECTS AND REASONS

The Haryana Motor Vehicles Taxation Bilt, 2013 consolidates and amends
the law relating to imposition of tax on motor vehicles. The existing enactment
relating to itmposttion of tax on motor vehicles is the Punjab Motor Vehicles
Taxation Act. 1924 ( No. 4 of 1924) which was adapted by the Haryana Adaptation
of Laws Order. 1968. for its application in the State of Haryana.

Many changes have 1aken place in the tramsport sector since the enactment
of the Punjab Motor Vehicles Taxation Act, 1924, The number of motor vehicles
has increased substantially in the last two decades. Payment of tax on quarterly
basis is becoming inconvenient for the owners of the motor vehicles. Besides,
there remains scope for evasion of tax also. It was felt necessary to bring out a
comprehensive legislation keeping in view the changes in the transpoit sector.

The Bill aims to improve tax compliance by simplifying and rationalizing
the procedure of collection of tax. It is intended to make the existing law more
cffective by strengthening the existing provisions and including additional
provisions. The Bill, inter afia. envisages levying of tax for any periodicity,
payment of additional tax in case of revision of tax. liability to pay tax on transfer
of motor vehicle. fability to pay tax on change of use of motor vehicle, powers to
check and detain motor vehicle in case of non-payment of tax and re-determination
of tax in cases where the tax has been incorrectly paid.

In view of the extensive changes made in the Punjab Motor Vehicles
Taxation Act, 1924, it has been considered necessary to repeal the said Act and
enact the Haryana Motor Vehicles Taxation Bill, 2013.

BHUPINDER. SINGH HOODA.
Chief Minister, Haryana.

The Governor has, in pursuance of Clauses (1) and (3) of Asticle 207 of the
Constitution of India, recommended to the Haryana Legislative Assembly the
introduction and consideration of the Bill,

Chandigarh : SUMIT KUMAR,
The 5th September, 2013. Secretary.
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FINANCIAL MEMORANDUM
The object of the Haryana Motor Vehicles Taxation Bill. 2013 is to
consotidate and amend the existing law Telating o tmposition of tax or motor
vehicles. It will not lead to any additional financial burden on the State Exchequer.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 23 of the proposed bill empowers State Government to frame Rules
for carrying out the purposes of the Act. This delegation of pawers to the Executive
is of normal character. Hence. the memorandum regarding delegated legisiation
as required under rule 126 of the Rules of Procedure and Conduct of Business in

the Haryana Legisiative Assembly is enclosed.
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